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THE DEPUTY CHAIRMAN: Let him 
be there where he is safer. He has 
informed that he is suffering from 
Malaria. He may be treated for some 
other dangerous disease. It is better that 
the Minister who also comes from that 
region takes care of him. In fact, both 
the Ministers are from that region. Now, 
Shrimati Jayanthi Natarajan. 

REFERENCES (CONTD.) 
Re. objectionable film on Rajiv 

Gandhi assassination 
SHRIMATI JAYANTHI 

NATARAJAN (Tamil Nadu): Madam, I 
want to raise a very imporant issue today. 
In recent times, there has been a 
deplorable trend to denigrate the memory 
of national leaders. I do not know 
whether it is for political reasons, 
whether it is a matter of bad taste, or, 
whether it is a sinister attempt to create 
disintegration, disaffection and hatred in 
the country. Madam, even the Father of 
the Nation has not been spared and, in 
recent times, our beloved leader, late 
Shri Rajivji, has also been the target of 
attacks from various unscrupulous 
people, an ex-President of India also has 
said something, but I am not talking 
about that. At the other end of the 
spectrum there is a film called Kutra 
Patrika!—Chargesheet—which has been 
made in Tamil, which deals with the 
assassination of Rajivji, and the 
aftermath. This film was made 18 months 
ago. The Regional Board of Film 
Certification refused to give a certificate 
for the film to be released. The Central 
Board of Film Certification also refused 
to give a certificate for the film to be 
released. Then the film producers went in 
appeal to the Appellate Tribunal, and 
they ordered certain custs and directed 
that an 'A' certificate be given. In an 
extraordinary development, the Central 
Board of Film certification has appealed 
against the decision of the Appelate 
Tribunal in the High Court of Madras, 
which has granted a stay on the release of 
the film until August 31. 

The film actually denigrates the 
memory of Rajivji in the most obnoxious 
way. There are many scenes in the film 
wherein the memory of the former Prime 
Minister of India, the beloved leader of 
so many millions of Indians, is 
denigrated. What is more important and 
more obnoxious is, the LTTE is sought to 
be eulogized, the LTTE is sought to be 
glorified. The entire modus operandi of 
the assassination is clearly brought out 
step by, step. 

My first objection to this film is, the 
LTTE has been banned; it is an 
organization banned in this country. How 
can you release the film? It is now 
dubbed into Hindi and Telugu, and it is 
being dubbed into various other 
languages. Unfortunately, this kind of 
sensational films wherein national leaders 
are denigrated, have an appeal to the 
prurient sense in a large number of 
people. For mass commercial value, there 
are people who are low enough to exploit 
the sentiments of the people. Here is a« 
organisation which has owned up 
responsibility for assassinating Rajivji, a 
former Prime Minister of this country and 
the beloved leader of millions of people. 
Once you banned this organization, if a 
film eulogizes this organization, if a film 
shows the step-by-step process of the 
assassination, and if the film shows 
Rajivji, our own leader, in such a bad 
light, how can such a film be released? 
Once you ban an organization, to show a 
film about that organization, the activities 
of that organization, is a most serious 
perversion of any kind of norms of 
censorship that I can imagine. The film is 
called Kutra Patrika!—Chargesheet. 

Secondly, we all know that the concept of 
"Human bomb" by which Rajivji was 
assassinated, was itself an idea which was 
drawn from a film called Negotiator by 
Frederick Forsyth. Look at the effect it 
will have on thousands of our young 
people, if this kind of a film is shown. 
There are explicit scenes of step-by-step 
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preparation and execution of the 
assassination. In a society that is 
already so much ridden by violence, I 
would like to ask, is it really necessary, 
and could we show the public how such 
an assassination is carried out? Arc we 
trying to show young minds that this is 
how they can do it? When there is so 
much disaffection and so much of 
communal hatred, when so much of 
hatred is already spread over this 
country, is this the kind of further 
poison that we want to inject into our 
system? 

Thirdly-it is an equally important 
point—the trial of the accused in the 
Rajiv Gandhi murder case is still going 
on. The accused have not been brought 
to justice so far, nothing has happened. 
Every day the process of the trial is 
going on in Madras. What is the effect 
that the release of this film going to 
have? 

Therefore, my demand is that this film 
should be banned. If the Central Board 
of Film Certification allows this film to 
be released, it is going to result in a 
complete demoralization of a large 
section of society, who will lose faith in 
the system of justice, who will lose the 
faith that a proper, civilized society can 
exist in this country. Now, here is an 
extraordinary situation when the Central 
Board of Film Certification itself has 
gone to court against the decision of the 
Appellate Tribunal which ordered that 
an 'A' certificate be issued for the film. 
A further allegation is that even the 
Tribunal recommended that there 
should be certain cuts in certain places 
but that none of these cuts were carried 
out in presence of any officer of the 
Film Censor Board. This was a total 
violation of the rules. I don't know what 
forces have been brought to play over 
here. I do not know what motivated the 
Appellate Tribunal to give the 
certificate, but the fact of the matter is 
that no cut has been carried out, but the 
officers of the Film Censor Board claim 
that the cuts have been carried out. 

It is a strange thing that an officer of 
the Film Censor Board says that the 
perception of the film in Tamil Nadu is 
very different from that in the rest of 
the country. One, Mr. Ramakrishnan, an 
official from the Film Censor Board 
says that the perception in Tamil Nadu 
is different from that elsewhere in the 
country because of the proximity to the 
assassination. The Congress leadership 
would not have been involved in this. 
For the Congressmen to do this is 
ridiculous. There is only one perception 
in the country that the LTTE had to be 
banned because it committed the foul 
act of assassinating the leader who was 
beloved all over the country. There was 
no different perception elsewhere. This 
is not an issue of the Congress. This is 
an issue of India. It is an insult to the 
prestige of India that a banned 
organisation can be eulogised in films. 

Therefore, Madam, my demand is 
this. The stay which has been granted 
by the court expires on the 31st of 
August. Before that, the Government 
should ban the film, go to the court and 
tell the court that the film has already 
been banned. 

Thank you, Madam. 
SHRI S.K.T. RAMACHANDRAN 

(Tamil Nadu): Madam, the House has 
to take a serious note of this matter 
because it not only affects the glory of 
our past leader, it not only tarnishes the 
image of our past leader, departed 
leader, but it also affects the integrity 
and unity of the country. 

Madam, the two aspects which 
deserve condemnation are these. One is 
the efforts made, through the film, to 
vindicate the murderer. It is said that 
there is a scene in the film, in which the 
murderer has been vidicated. How 
obnoxious it is! 

Another thing is that there is serious 
indulgence to glorify the LTTE which 
is anti-Indian. It is also going Jo create 
some disorder in India. The effort will 
lead to dcstabilisation of peace in Tamil 
Nadu, and ultimately it is going to pose 
a 
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threat to the very unity and integrity of 
the country. If such efforts are not nip-
ped    in    the    bud,    the    end    will    
be 
disastrous. 

So, I wholeheartedly support the 
proposals of Mrs. Jayanthi Natarajan. I 
request you to instruct or request the 
Government to take up the matter seri-
ously, to probe into it immediately and 
to come to a strategic decision on such 
sort of things which are going to affect 
our country's stability and integrity. 

Thank you, Madam. 
SHRI V. NARAYANASAMY (Pon-

dicherry): Madam Deputy Chairman, 
about the film called "Kutrapatrikkai" 
in Tamil and "Chargesheet" in English, 
when the film was brought before the 
Censor Board, it rejected its 
certification, giving the reasons. The 
film was shown to the appellate 
authority. One of the counsels who 
appeared in that case also saw the film. 
He has narrated to me that the life 
history of our great leader, Rajivji, has 
been shown and that the gruesome 
assassination of our leader has also 
been shown in the film. 

Madam, the gruesome killing of our 
great leader, Rajivji, is fresh in our 
memory even today, and it will remain 
in our memory in our life-time. But, 
unfortunately, the Appellate authority 
in its wisdom has given its certificate. 
The Counsel, who saw the film along 
with the Appellate authority told me 
that this will definitely create a law and 
order problem in Tamil Nadu. 1 will 
explain the reason. I will quote a small 
incident. 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, I tell you one thing. 
Whether it creates a law and order 
situation or not is not the only question. 
The basic fact is that such a film should 
not be allowed to be shown or made. 

SHRI V. NARAYANASAMY: Even 
if it does not create any law and order 
problem, considering the seriousness of 
the assassination and the kind of 
violence our Indian films have shown 
many times, 

this has been raised on the floor of the 
house and with the Prime Minister in a 
meeting with the Minister for 
Information and Broadcasting. The 
situation is more serious because it 
involves a leader of the country who 
was grucsomely assassinated. So, the 
problem is double. Whether there is a 
law and order problem or no law and 
order problem, this should be the 
attitude of the Government. 

SHRI V. NARAYANASAMY: I 
would like to submit that the remarks 
made by the former President of 
India....  

THE DEPUTY CHAIRMAN: Let us 
talk about the film. It is much better if 
you confine yourself to your main 
point. Otherwise you will dilute the 
whole thing. 

SHRI V. NARAYANASAMY: Some 
of the political parties are agitating in 
Tamil Nadu. It is going on even today. 
I am not going into the details of the 
book, which is written by the former 
President, because this will lead to 
dilution of this case. Fortunately, it is 
being challenged in the court. I brought 
this to the notice of the Minister for 
Information and Broadcasting saying 
that this film is going to be screened. A 
gruesome incident- is going to be 
depicted there and the people not only 
in Tamil Nadu, but throughout the 
country are moved by the incident 
which happened and in which our 
leader has been assassinated. Therefore, 
the film is to be banned. 

THE DEPUTY CHAIRMAN: Then 
what happened? 

SHRI V. NARAYANASAMY: No 
action has been taken thereafter. I 
brought it to his notice personally. Not 
only that, because it is going on for the 
last two months and the film was about 
to be screened about fifteen days back, 
the Central Government went to the 
Court. The Board also went to the 
Court. The Central Government counsel 
also appeared in the case and the stay 
was granted by the Judge in Madras. 
There- 
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fore, I urge upon the Government to 
have a serious thinking on the matter 
and see that the film is not shown not 
only in Tamil Nadu, but also anywhere 
else in the country, because screening 
of the film will prejudice our Rajiv Ji's 
assassination case, which is going on 
in the court. Not only that, it will hurt 
the sentiments of the people of this 
country. 

 
 

"On behalf of the Central 
Government, an application dated 
25.6.1994 was submitted to the Jain 
Commission on 27.6.1994 with the 
prayer that the Commission may defer 
its proceedings till the final disposal of 
the writ petition No. 1544/94, pending 
in the honourable High Court of 

lhi "
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THE DEPUTY CHAIRMAN: Mr. 

Upendra wanted to speak. I will call 
him. Mr. Upendra. 

SHRI P. UPENDRA (Andhra Prad-
esh): Madam, the matter is very serious 
from various angles. I have not seen the 
film myself and I do not have first-hand 
knowledge. But I go by the versions 
given by my colleagues here. The 
matter is sub• judice. How could a film 
be made when the matter is before the 
Commission and how have the Censors 
passed it? That is the main question 
here. 

There are three stages in this. The 
film is first viewed by the Panel of 
Censors at the local level. If that Panel 
rejects or orders cuts, it goes to a 
Review Committee consisting of 
different members of Panels and 
members of the Central Board of Film 
Certification. If they also concur with 
the lower Panel's judgment, the matter 
will go to Tribunal at the Central level 
which is headed by an eminent Judge. 
How could a Tribunal, headed by an 
eminent Judge, pass the film which is 
impinging upon the functioning of the 
Commission of Inquiry? It is a very 
serious matter. I have raised the matter 
in this House earlier. The Panel of 
Censors, the Board of Fjfai Certification 
and the Tribunals consist of people of 
doubtful character. They have been 
packed  with  so  many  people  of 
doubtful 



283 References [RAJYA  SABHA] References 284 

character. They have no sense of 
propriety. And films with violence and 
sex and all such things are being passed 
by them. There is a consideration 
involved in this. I have received 
complaints also. They select their own 
people in the Panel to view the film and 
give a certificate. This is happening. 
Therefore, the need now is to overhaul 
the entire censoring system and create 
good panels and tribunals. Then only we 
can tackle this problem. I share the 
sentiments of hon. Members. 

SHRI JAGESH DESAI (Maharasht-
ra): If what Mr. Pachouri has said just 
now is true, it is a very serious matter. 
Rajivji was assassinated three years and 
four or five months ago. Everybody 
wants that those who are involved in it 
must be punished and that the matter 
should end as early as possible. I do not 
understand how this kind of a letter can 
be written to the Jain Commission to 
postpone the hearing of the 
Commission. I think the time has come 
now for the Home Minister to come and 
explain in this House if they have any 
difficulties. Take us into confidence. 
There may be difficulties. I do not 
know. But if thee are difficulties, then 
we should be taken into confidence; the 
whole nation should be taken into 
confidence. We are all concerned about 
the delay in the proceedings of the Jain 
Commission. How many years more 
will it take? I request the Home Minister 
Mr. Rajesh Pilot is hereto come before 
the House with a statement and explain 
how it was issued. If you have any 
difficulties, let us know. Why could the 
documents not be given to the Jain 
Commission? What are the difficulties? 
Please come before the House and 
explain. You cannot ask the Jain 
Commission to postpone the work of the 
Commission. Again I request the Home 
Minister. This is not just Jagesh Desai's 
opinion; this is the opinion of every 
Congress man and every citizen of the 
country. We are all very much agitated 
over the issue. I would like the Home 
Minister to come and explain to the 
House their stand, their difficulties. 
Take 

us into confidence. Take the nation into 
confidence. How many times has Mr. 
Pachouri raised this issue in this House? 
I am hearing him for the fifth time. He is 
crusading and we are all sitting here. We 
have not been given any information, 
any reasons. I am sorry to say that if the 
Government is going to function like 
this, those who were involved in 
Rajivji's assassination will go scot-free. 
Please come to the House and take us 
into confidence. This is my earnest 
request. Many people feel that they are 
kept in the dark as far as this case is 
concerned. Let us give information on 
this to the whole of India. You may have 
difficulties. But why are you not coming 
with a statement? Please come with a 
statement tomorrow itself. 
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II is a sub-judice-matter. How was 

such a film made and even shown to the 
Censors and then the Government had 
gone to the court? This is not a small 
thing. Many things had happened in 
that case. The film was made. It was 
then shown to the Censors. The Censor 
disapproved fo certain things and asked 
for certain cuts. Then, again, it went to 
another appellate body and the 
appellate body allowed something and 
then the Government had gone to the 
court. I think, in the light of the 
seriousness of assassination of Shri 
Rajiv Gandhi and also in the light of 
seriousness of the matter that is going 
on, to find out about the whole 
assassination proceedings, I think, not 
only the Home Ministry but the 
Information and Broadcasting Ministry 
also should come forward to inform the 
hon. Members as to what the actual 
situation is because there may be many 
doubts in the minds of the Members. 
So, it is necessary that those doubts and 
apprehensions are removed. (Interrup-
tions) 

SHRI JAGESH DESAI: Madam, I 
would like to' know one more thing. 
When the Minister comes to this House 
with a statement, I would like to know 
from him as to who had authorised the 
Advocate to make this kind of a request 
to the court because the brief is always 
given by the Government. Who had au-
thorised him to make this kind of state-
ment in the court? 

THE DEPUTY CHAIRMAN: The 
Minister of State for Home Affairs is 
here. He will find this out and I am 
sure, he will let the Members know 
about it because it is not proper. 
(Interruptions) 

SHRI P. UPENDRA: Madam, when 
the  Government  is coming out  with a 

statement, why are they forcing him to 
say something now? Let the 
Government come out with a statement. 

THE DEPUTY CHAIRMAN: He can 
say that he will convey the concern ex-
pressed by the Members. Let him say if 
he wants to say something. But the 
main thing is, if we want that a proper 
procedure should be followed, then I 
would like to tell you that the Minister 
heard you. What assurance can he give 
till he goes from here and finds out the 
facts that he is prepared to give? The 
best thing would be that the Minister 
should find out all the facts and come 
before the House because when we are 
celebrating the 50th Birth Anniversary 
of the late Rajiv Gandhi, there should 
not be any doubt in the minds of the 
people of this country or the Members 
of this House or the Members of this 
Party that there is some lacuna cither in 
finding out the truth or there are some 
people who are trying to denigrate his 
memory. Okey. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHIR RAJESH PILOT): Let me say 
something, Madam. The hon. Members 
have very rightly expressed the senti-
ments on a matter which has evoked 
such an amount of anguish among 
them. It is not only the Member of the 
House but also the whole nation who 
want to know what the progress has 
been and what we have done in this 
regard, how much we have achieved to 
reach a stage where we could pinpoint 
those who have killed the brave man, 
the brave leader of our country, and it is 
also a fact that the Government which 
is in power, is there only because of the 
sacrifice of the late Rajiv Gandhi. Now 
that we are in the Government because 
of his sacrifice, it becomes all the more 
important for all of us, at least, to catch 
that man or that organisation who or 
which has killed our beloved leader and 
it is the right of the House to know the 
latest progress. Even if we have some 
hurdles in catching or tracing them as 
yet, at least the country and the House 
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should know at every moment, at every 
time or at some interval of time what the 
latest progress on that is. Let the whole 
country know that we have reached that 
stage or that we arc marching forward or 
we arc not marching forward. The impre-
ssion, that there is any lacuna or any 
sort of less effort on the part of the 
Government, should not remain in the 
minds of the people. There has been 
progress, but it is the fault of my 
Ministry that I have not been able to 
inform the House regularly on this. I 
think, during the quesiton-answer 
session, the Home Minister had 
mentioned some progress while 
answering some quesitons which were 
raised by the hon. Members, If the hon. 
Member, Surcshji, recollects,—I was 
also sitting here at that time—some 
supplementaries were also answered. I 
assure the House that I will come soon 
with the latest progress, how much we 
have achieved. 

So far as the Jain Commission is con-
cerned, last time, the quesiton was raised 
about the extension of the tenure of the 
Jain Commission. The Government had 
extended it. There is no question of not 
giving full support to the Jain 
Commission. The Government is keen 
to find out the culprits. The 
Government is keen to find out the 
criminal organisation....(/n-
teruptions).... 

THE DEPUTY CHAIRMAN: Let 
him finish. Let him finish, 
please....{Interruptions).... Mr. V. 
Narayanasamy, you are impatient, but 
let the Minister answer, 
please....{Interruptions). Please let him 
answer. 

SHRI RAJESH PILOT: Madam, if 
there is any such feeling that there is 
some act somewhere, I will cartainly 
come to the House and clarify every-
thing, 

how it has happened, but let me once 
again assure the House that we are 
equally concerned, we are having the 
same feeling, and we will certainly 
bring the total facts to the House, what 
the progress has been and what we are 
going to do in the future and we shall 
leave no 

stone unturned till we catch those 
culprits who have taken away Rajivji 
from us. 

So far as the second point regarding 
the movie is concerned, as Upendraji 
said, I really do not have the total facts 
with me but I will inform my 
colleague, who is heading the 
Information and Broadcasting 
Ministry, that this is the feeling of the 
House, and request him to inform the 
House of how this film was cleared, 
how the Board of Film Certification had 
cleared it. I will convey the feeling to 
the Ministry concerned and my 
colleague. 

(ends) 
THE DEPUTY CHAIRMAN: Mr. 

Subramanian Swamy, who is no more a 
Member of this House, used to raise this 
issue regarding the Jain Commission and 
catching the culprits almost every day, 
one very occasion. Dr. Jagannath 
Mishra. 

Re.   Violation  by  Bihar   Govcrmcnt 
of Supreme Copurt Direction On 

"Creamy Ieavcr" 

 




